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that our Ministers do not go thers. Our
Ministers, including the Prime Minister, has
been to the U.S.S.R. and quite a lot of
Ministers, more than one, weni to ths
US.S.R. very recently after my visit. I
should say this. So far as we are con-
cerned, I do not see any reason why if we
visit a particular State there should be any
feeling of unhappiness in any other part of
the world. After all, if we are going to
one country, that does not mear that I
personally have got to go to another coun-
ttv. As I said, ¥ went there with a parti-
cular idea in my mind, namely to find out
what were the economic possibilities of
co-operation between our country and the
countries that T visited. There is no ques-
tion of slur, no question of hurting any-
body, no question of any shift from the
policy we have,

So far as the other question is concerned,
namely communicating with the USS.R,,
I explained that we had not communicated
to any of the other countries. Cecrtainly,
s¢ far as our trade is concerned with tlie
U.S.S.R. and the East European countries,
it is a valuable trade for us as well as. 1
hope, for them too. But my duty, or
rather the duty of the Government, after
having taken the decision was to inform
our country first before informing any-
body else. And when that information had
been given, it was broadcast in this country.
That information went thers. I do not
think we have an obligation to consult any
of the ather countries as to what we do
in the matter of arranging parity in our
exchange, and in consequence of that, there
was no question of distinction between one
country and another.

Madam, I do not see the reason why the
hon'ble Member opposite thinks that wa are
bogged up in any technicalities. There is
ro technmicality at all. There are inter-
national obligations created by international
agreements. The International Monetary
Fund is an organ of an international body,
cr an international body by itself. There
are certain terms under which we are
members, and that body is entitled to say
that as we are going to have a share in the
funds of this body, if we want to use them,
we shall abide by the rules io which we
have agreed. And in compliance with that,
as a self-respecting nation, as a nation with
honour we have to do that. There is no
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question of technicalities or bogging down
in technicalities.

I think I have answered all the guestions
of Mr. Chatterjee. I do not thipk there is
any more question.

SIXTH AND SEVENTH REPORTS OF
THE COMMISSIONER FOR LINGUISTIC
MINORITIES

SHRI LOKANATH MISRA (Orissa) :
On a point of order on this, Madam. I
have my best wishes for Mr. Shukla and 1
consider him to be one of the ablest Deputy
Ministers. In spite of that T would object
to his moving this motion because 1 would
point out to you, Madam, paragraph 22
of the Chief Minister’ Conference Resolu-
tion which reads :

“The Zonal Councils should pay parti-
cular attention to the implementation of
this policy in their zonal areas. A com-
mittee consisting of the Vice-Chairman of
the Zonal Councils should be set up
under the chairmanship of the Unior
Home Minister. If. considered necessary
the Union Home Minister may invite
other Chief Ministers or other Minister~
to meetings of the Committee. This
committee would keep in touch with the
working of the various safeguards for
linguistic minorities and the promotion ot
national integration.”

The point. Madam, here is this. I would
have been happy if Mr. Shukla could pre
side on this Committee. But unfortunately
he cannot preside over this Committee, It
is the Home Minister in person. Mr
Gulzarilal Nanda, who would be presiding
over this Committee, and unless he move:
this motion and sits through the debate
I do not think the impressions, even
though they will be conveyed to Mr. Nandv
through Mr, Shukla, will be as effective as
if hc would have been here. ’

Secondly, there is no other business any
where else that could prevent Mr. Nanda
from coming to this House and from
moving this motion, This is on the fourth
year when we are taking up this report or
the linguistic minorities; there was a gap
of three years. That shows how lightly
this particular thing, even though very
important from the point of view of national
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integration, has been dealt with by this .

Government. And on this particular occa-
sion, Madam, I would request you to pre-
vent Mr. Shukla from moving this motion
and ask Mr. Gulzarilal Nanda to come and
move it.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHR1
V. C. SHUKLA) : May I say something
about this objection ?

THE DEPUTY CHAIRMAN : Do you

want to say anything? He has addressed
the Chair and the Chair must say some-
thing. The Government organises its own
business and anyone of the Minister’s repre-
sentatives can be here. Mr. Shukla is herc
and whatever you have said, Mr. Shukla will
convey to the Home Minister but this dis-
<ussion must go on. The Deputy Minister.

SHRI LOKANATH MISRA : At least
there must be a directive that he should
reply to this debate,

SHRI V. C. SHUKLA : T beg to move :

“That the Sixth Report of the Com-
missioner for Linguistic Minorities for
the period Ist January, 1963 to 31st
December, 1963 and the Seventh Report
of the Commisisoner for Linguistic Mino-
rities for the period 1st January, 1964
to 31st December, 1964, laid on the Table
of the Rajya Sabha on the 7th May,
1965 and the 10th December, 1965, res-
pectively, be taken into consideration.”

Madam, 1 would, to begin with, confine
myself only to certain introductory re-
marks and after the hon. Members have
participated in this debate, T would take
that opportunity to reply to those points
raised and clarify the matters.

As the hon. House knows, the question
of linguistic minorities in the present form
arose when the States were reorganised on
a linguistic basis late in 1956. Although
before such reorganisation the Constitution
of India itself laid down several safe-
guards for the linguistic minorities the bulk
of these rights are grouped under the Funda-
mental Rights in our Constitution--—apart
from these, they are also mentioned in
article 347 and after the States Reorgani-
sation Commission made certain recommen-
dations, iwo new articles were introduced
n the Constitution to give further safe-
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guards to the linguistic minorities. The

more important thing is that these rights
given to the linguistic minorities are justici-
able. In other words, any person aggrieved
can take these matters to the court of law
and take the appropriate decision 1 case
he finds the action of the concerned Gov-
ernment is not in keeping with the Constitu-
tion.

Then another memorandum on the safe-
guards of the linguistic minorities was
made out by the Government of India. It
was also laid before both the Houses of
Parliament and it gave two or three lines
for the protection of the rights of the lin-
guistic minorities. The provision of facili-
ties for primary education in the country
is guaranteed in the Constitution but for
secondary education, no such provision is
made in the Constitution. In this memo-
randum and in the executive orders, the
Home Ministry and also the Commissioner
for Linguistic Minorities have been insisting
that the respective State Governments make
arrangements for the students belonging to
the various linguistic minorities in the vari-
ous States so that after the primary educa-
tion is over, if a certain number of students
ask for that kind of education through
their mother tongue, that education should
be made available. The minority language
in the various States could also be given
official recognition provided a certain per-
centage of population spoke that minority
language in a particular area. This of
course is left to the discretion of the State
Governments and if the State Governments
find that all the conditions laid down in
this memorandum are fulfilled, the minority
language could be recognised in these areas
for such purposes.

The third point laid down in this memo-
randum was the provision against discri-
mination in matters of recruitment 1o the
services under the State because of language.
This principle which was laid down in this
memorandum has been accepted by all the
States and most of the State Governments
huve taken action to implement this point
of the memorandum.

Then the meeting of the Chief Ministers
and Central Ministers held in August 1961
atso reaffirmed and further improved upon
the safeguards which have been provided
to the linguistic minorities in this country.



Sixth & Seventh
Reports of the

[Shri V. C. Shukla.]

As I have said, the Chief Ministers again
reaffirmed their faith that no person should
be debarred from Government service in
any State because of the language he speaks.
Another decision taken by the Chief Minis-
ters’ Conference was that the Commissioner
who was appointed by the Government of
India should be given the fullest possible
cooperation by all the State administrations.
To ensure this it was recommended that
the Chief Ministers themselves should take
over this matter so that there is proper
coordination between the various depart-
ments and the linguistic minorities get the
best possible attention from the State
administration. It was also decided that a
Special Officer would be appointed to look
after this work and to assist the Chief
Minister and the Chief Secretary in fulfil-
ling the obligations provided in the Constitu-
tion.
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Then again in the National Integration
Conference which was held later on, these
decisions taken by the Chief Ministers were
again affirmed and confirmed and further
safeguards, although minor, were suggested.
Now the Committee which met suggested
certain safeguards in the shape of some
agencies for the implementation at the
zonal, district and State levels and they
also reviewed the implementation of the
various decisions taken before the Nationa!
Integration Conference met.

I must say that in all sections of the
country the various linguistic —minorities
here and there have expressed by and large
their satisfaction at the various steps taken
by the Government to safeguard . these
linguistic minorities’ rights. If hon. Mem-
bers would care to go through the two
reports under discussion. they would find
that although there are some lacunae, some
mistakes and certain deficincies, but by
and large, the work done by the Commis-
sioner has been hailed and it has certainly
benefited the linguistic minorities spread out
in the various parts of our country.

SHRI MULKA GOVINDA REDDY
(Mysore) : Their complaint is that the
State Governments have not complied with
the directives.

SHRI V. C. SHUKLA: 1In certain
respects but in most of the respects the
Commissioner has said that the State Gov-
ernments have complied with the recom-
mendations of the Commissioner.

[RAJYA SABHA]
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SHRI MULKA GOVINDA REDDY :
The Commissioner himself has complained.

SHRI V. C. SHUKLA : 1 will explain
what action we have taken on the sixth
and seventh reports that are under discus-
sion today, According to the scheme of
our Constitution, most of the safeguards
that have to be given to the lingwstic
minorities have to be given by the State
Administration. The Central Government
by itself has no locus standi in this matter.
Tt has only to take these matters to the
State Administration, request them to take
action and keep on checking what action
has been taken about the decisions which
have been arrived at with their concurrencc.
So all these recommendations by the Com-
missioner were forwarded by the Commis-
sioner to the various State Governments and
all the suggestions, I must say, have been
accepted by the State Governments except
in one or two cases which are mentiored
in the report and T personally feel that the
State Administrations are quite serious in
affording the Constitutional guarantees and
protecting the linguistic minorities.

To conclude, I would say that adminis-
trative action connot be a substitute to the
cultivation of goodwill and a spirit of ready
accommodation and understanding.

1t has to come by cultivating this idea
and this atmosphere and I am sure the
various linguistic minorities and the various
State Governments would do their best to
see that this kind of atmosphere is geneiat-
ed in the country so that these recommen-
dations can be properly fulfilled.

The question was proposed|.
3 M,

SHRI LOKANATH MISRA: Madam
Deputy Chairman, as I indicated to you
earlier, the approach of this Government in
dealing with this particular Report is very
half-hearted. The very absence of the
Union Home Minister from the House when
a matter of this magnitude that seriously
affects the spirit of national integration in
this country is being discussed, shows what
their attitade is. 'There is nothing that
could have prevented him from taking part
in this discussion, or at least sitting through
to have the mood of the House assessed
May be, as people say, he might be more¢
interested in having a look at his horoscopt
with Mr. Haveli Ram,
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That may be one of the reasons that
has prevented him from coming here, He
might be looking forward to his own
future through his astrologer. Or else there
is nothing so important in the country, that
could have prevented him from participat-
ing in this important discussion in this
august House. Therefore, Sir, my conten-
tion that the Government’s attitude to this
Report is half-hearted comes true; it comes
true when we find the Union Home Minis-
ter absent from the House when we are
discussing this Report.

Now coming to the Report, I would start
with the Chief Ministers’ Conference which
has been mentioned by the mover. After
having gone through the Resolutions of the
Chief Ministers’ Conference 1 had abso-
lutely no doubt in my mind that they were
serious about national integration in the
country. The precept is all right; the Re-
solution is all right. But what about th:
implementation part of it? I would come
to that later on. When we look at the
Resolution it says that the Conference was
convened to find out ways and means for
better national integration by removal of
ohstacles, and there was unanimous ag:ee-
ment about implementation of safeguards
to linguistic minorities. But the agency
for implementation in this regard is very
inadequate. I will not call it defective
because 1 have no grievance, in particolar
against the Commjssioner for Linguistic
Minorities. He has been trying to do what-
ever he could. The fault lies at the door
of the Home Minister of India and th2
State Ministries. Under the Constitution
the Commissioner for Linguistic Minorities
has absolutely no executive functions, His
role is purely a recommendatory role. It
is not even advisory. The advice has to
come from the Union Home Minister if he
feels satisfiad with the recommendations of
the Commissioner for Linguistic Minori-
ties. Therefore, the powers given to him
are very inadequate, and I was constrarred
to find that in his own Report. in the
Seventh Report at page 89, he himself has
put down in so many words his helpless-
ness, He says in paragraph 405:
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“Some State Governments, however,
have not viewed this recommendation of
the Commissioner favourably.” * « ¥

In another paragraph 407 he says:

“Instances of delay in furnishing ia-
formation regarding the implementation
of safeguards have been mentioned in
the foregoing chapters. Enquiries into
complaints in these matters have gcne-
rally been delayed.”

As indicated by the Commissioner’s Report,
in certain cases the Commissioner has satis-
fied himself that there had been cases cf
intentional delay, or else he would nct
have put it in black and white. Therciore.
Sir, 1 urge that either the powers of the
Commissioner for Linguistic Minorities
should be enhanced, or the entire thing
turns out to be a farce. There have been
certain recommendations which have also
been repeated year after year without any
heed being paid to these recommendations
either by the Union Home Minister or by
the State Chief - Ministers, who are now
dealing with the cases as reported to us
by the mover of the motion. That is the
first part of it. Then there is the secund
part. The second obstacle is that in cer-
tain cases even people are prevented from
meeting the Commissioner when he is on
tour. [ have a specific instance here whare
a Member of the Legislative Assembly of
Bihar has sent me a copy of a letter written
to the Commissioner for Linguistic Mino-
rities which says that in spite of his
repeated attempts to have an interview
with the Commissioner he could not huve
it; not that the Commissioner did not
allow it, but the officers who were in charge
of the Commissioner’s tour programne in
a particular district of Bihar gave the parti-
cular M.LL A. wrong information about the
tour programme of the Commissioner and
ultimately, after he had departed frorn the
district, he was somewhere else in Paina.
it says—-thut M.L.A, was informed that the
Commissioner had gone away to Patna, and
that, if it was necessary, he could take all
his people to give evidence before the Com-
missioner in Patna itself. When this Cem-
missioner had gone on tour of a particular
district and! a people’s representative in
spite of his repeated (orrespondence with
the distric* authorities, could not havs am
interview with the Commissioner, you can
well imag'ue. Sir, the plight of the com-
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mon man who is suffering under the
majority community.
The same Chief Ministers’ Conference

passed a Resolution that said that no facr-
lity previovsly available should be reduced
and, wherever possible, furtherdsfacilities
should be given. That was in precept.
When it comes to implementaticn, 1 shall
bring to yous kind notice. Sir, a particutar
paragraph from the Report itself. Whatever
I am quoting here is from the Report itself
1t is embodied in the Seventh Report, at
page 15 in paragraph 74.

“A complaint of Oriya speakers was
mentioned in para 57 of the Sixth
Report alleging that there had been
heavy fall in the number of Oriya pri-
mary schools in Singhbhum  during
1961-62. The Statement Government
have now reported that the number of
Oriya schools indicated against 1960-61
including both “pure Oriya” and “mixed
Oriya” schools,”

1 am happy they have not said “adulterat-
ed Oriya™.

“whereas during 1961-62 only “pure
QOriya” schools were included in the
statistics.  Although the State Govern-
ment mentioned that there were 57 such
“mixed schools” in 1960-61, the in-
crease in the number of Oriya sectlions
during 1961-62 was reported to be only
1"

And then it continues to say:

“The State Government have not also
explained the circumstances under which
the number of Oriya medium pupils was
reduced by more than 10,000 during the
course of one year. The Commissioner
feels that a more detailed investigation
in the matter should be made by the
State Government at an early date.”

The point is, from 17,000 students in the
previous year, the number of students
came down to as low as 7,000 in the
course of just one year only. That shows
how sincere our Chief Ministers are when
it comes to implementation. 1 do not
know when the Commissioner would get
a reply from that particular State Gov-
ernment. He must have been waiting for
it all this time. But I know he will not

get a reply. It is all a manipulation. They | Government ?

[RAJYA SABHA]
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want that even though this minority might
be speaking a different language now, ul-
timately through this kind of a force, they
must be brought into the majority lan-

guage. That is what explains this sharp
reduction in the course of one year of
10.000. This particular fact read in the

context of the Chief Ministers’ Resolution
only shows how sincerely they are in
implementing their resolutions also.

There are so many other
which one comes across in this Report,
Sir.  There are complaints about inade-
quate number of teachers. Here in para-
graph 135 on page 24, it is stated :

complaints

“Oriya linguistic minorities of Visha-
khapatnam had complained that in spite
of substantial number of Oriya pupils
in the Kenneth Panchayat Samiti Pri-
mary School, Gandhigram, facilities for
education through Oriya werc not being
provided. The complaint was referred
to the State Government who reported
that the Block Development Officer hay
been instructed to appoint one Qriya
teacher there.”

And in the next paragraph it is stated :

“During his last tour in Srikakulam
dusirict the Assistant Commussioner was
told by the Oriya linguistic minorities
that the number of Oriya schools/sec-
tions at the primary stage was irade-
quate.”

Everywhere if you go through this Report
you will come across complaints of this
nature, complaints which have been subse-
quently  substantiated by the  Assistant
Commissioner also. He does not know
how to get over it. Who is to get over it ?
Can Mr, Shukla give an undertaking here,
an assurance here, and say that he will
seriously look into this matter and if the
State Governments do not abide by bis
directions then he would get a direction
issued by the President? There is provi-
sion in the Constitution that where the
State Government does not abide by the
general principles or by any article of the
Constitution, about safeguards for the
linguistic minorities and their interests, then
the President can give directives, Why
does he not do it ? Is he going on waiting
to get the right gesture from the State
How long do we wait. Ir
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the meantime the attempts of the respec-
tive State Governments wmie that they
should somehow get the students now
speaking the minority language, to take to

the majority language by forcing them
into that laoguage.
There had been so many complaints

about publications in the majority language
of voters’ list and court documents. These
have also been substantinted afterwards by
the Commissioner. If this is the state of
things, then you are doing the greatest
injustice to democracy itself, because the
voter in a particular area cannot find out
if his name is there in the voters’ list. He
cannot register his name and he will not
#e in a position to correct his name if it is
an incorrect form. You will be prevent-
ing him from taking part in the elections.
Therefore, from that point of view at least
you should give directions to the State
awthorities asking them to see that these
records and documents are published in
the minority language also wherever it is
necessary, The rules in this respect are
very clear. If you have anywhere more
than 15 per cent of the population speak-
ing a minority language you can issue the
directive. Why don't you do that? Why
do you shirk your responsibility in this
respect 7 Why are you not doing this ?

There had been certain complaints, Sir,
about the languages in which applications
should be submitted in the courts and the
Commission has found a case about which
they say this on page 240 :

“Complaint that Oriya was the official
language in courts, offices, and schools

in Seraikella and Kharswan prior to
merger with Bihar. The stopping of
entertaining petitions in Oriya, sudden

switching over to Hindi after integration
with Bihar as the official language In
the courts, offices and schools; changing
of all notice boards and mile posts to
Hindi; issuing of summons and other
official notices, circulars and correspon-

dence, printing of electoral rolls and
preparation of settlement records in
Hindi have been detrimental to their

interest and inconvenience.”

And the most important complaint is this
one here.

“Complaint that a case registered
as ¢/1 case No. 7 of 1956 remanded for
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trial has remained undisposed for the
last 5 years due to failure of the Gov-
ernment to get the genuinness of the
Oriya signature tested by an expert evea:
though the examination fees have been
paid by the parties.”

This one case clearly shows how you give
Justice to the people. They say in English:
justice delayed is justice denied. And here
why is the man denied justice ? He is
denied justice because he is guilty of got
knowing the language of the majority and
here sits our Home Minister z!l the time
looking after the interests of the minorities.

SHRI A. D. MANI (Madhya Pradesh) :
Why don’t they learn the language?

SHRI LOKANATH MISRA: Every-
body does not possess my hon. friend Shri
A. D. Mani's faculty of mind. Though he
hails from Madras he has switched over
to Hindi even though he does not talk i
Hindi here but talks in English. I suppose
he has laken to Hindi after being in Nag-
pur for 37 years. After all, it takes time.
Even for a person of Mr. Mani’s meatat
calibre it took some 37 years and even
then he does not talk Hindi the way even
Y talk. T do not belong to a Hindi area,
but all the same I can boast that 1 spcak
better Hindi, clearer Hindi, than Mr. Mani
can even after staying in Nagpur for the
last 37 years. So natorally you must give
the people some time. You cannot ask
them to switch over all of a sudden to the
other language. It will take some tem or
fifteen years, and uvltimately as the State
Government manipulates, it may be that
there will be only one language in that
particular State of Bihar. But if you
insist and force these people to know the
language, start talking to them and stard
dealing with them in a language that they
do not know, you would neither do justice
to them nor can you give them justice.

1 was told and somehow I had gathered
the impression that the question of domi-
cile no more exists in this countsy,
because we are all Indians. The question
of domicile was only taken up during the
British regime because they found that
that helped them. After we call ourselves
the Republic of India there is no justifica-
tion for a domicile certificate anywhere.
At least T know that Orissa does not have
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it. But here is a case mentioned in this
Report which says that certain States in
the country require the production of
domicile certificate for appointments,

SHRI SHEEL BHADRA YAJEE
(Bitar) : Now they have abolished it.

SHRI LOKANATH MISRA : There is
a proverb in Oriya which 1 feel tempted to
franslate into English, The proverb is
this. The question is asked who is in
God’s chamber and the man answers, ‘I
have not eaten the plantain’. I referred to
‘States’; why did you get up, Mr. Yajee ?
Does it pertain to Bihar ?

SHRI SHEEL BHADRA YAJEE: I
have got the right to state the position,

SHRI LOKANATH MISRA : Nobody
has got a right when I am on my feet.

- SHRI SHEEL BHADRA YAJEE: We
have abolished the system of domicile
certificates recently during the Chief Minis-
ters’ Conference of the Eastern Zone at
Ranchi.

SHRI LOKANATH MISRA : This
question of domicile should immediately
go. The Union Home Minister should
immediately issue directions to
State Government that they should do
away with this certificate of domicile.

Now I come to the last item and that
is about the chow dance, There are five
classica] types of dances in India and the
fifth is the chow dance for which Seraikela
was jnternationally known. They have a
cultural centre called the Silpa Kala Pitha
which was sponsored by Shri Sudhendra

[RAJYA SABHA]

every

* embarrassing position because

Narayan Singh who is the only recipient '

of the Academy Award from Bihar. Now
the pity is since this belongs to one who
is from the minority community, this does
not get a pie, The entire money given by
the Bihar Government goes to another
institution called Chow Dance Centre or
something like that which nobody knows.
Even in Bihar it is not known. Anybody
who comes from outside as a disciple or
even as a spectator goes to this Silpa Kala
Pitha because that has artistes of calibre.
Without artistes art is nothing. If you try
to sponsor art through your authority, can
you do it? Through your money, can
you do it? Mr. Shukly cannot tum an

" to know whether what they have

| Bihar.
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artiste overnight even if he wants to
inspite of his authority. He might be a
good Deputy Minister for Home; but can
you replaced Ashok Kumar? You cannot
do it.

SHRI V. C. SHUKLA : You can do it.

SHRI LOKANATH MISRA: That is
different. I do not have the authority;
therefore I can’t but you cannot do it.
But that is what you are trying to do in
In this particular instance you have
been trying to do it. So it would be
better it you advise the Bihar Government
not to take a partisan view even of art.
ook at it dispassionately. Tf you are a
connoisseur of art, if you are a lover of*
art, if you want art to live in the country,
you cannot apportion certain money to
your own favourites and start calling them
articles. People will not acept them; the
country will not accept them, They must
know that particular art. If you do not
know how to dance and if you are sent to
the rostrum to dance, can you entertain
the people? You cannot do it. You are
only pouring your money to waste. In-
stead of wasting the money, you divert
the money to the institution that deserves
it.

Finally, through you, I would place one
or two points before the Home Minister
for his consideration, He must seriously
consider them. Of course, whether this
is feasible or not, 1 cannot say. Now
they have to depend purely upon the
State agency for implementation, even for
information regarding implementation,
That puts them into some sort of an
they are
not kept informed. They do not even come
asked
the States to do is being implemented or
not. Therefore I would suggest that you
should have one officer for every State
who would be directly responsible to your
Commissioner, Or make him responsibie
to your Ministry, I would not mind but
let them be free from the State prejudices.

SHRI A, D, MANI: And controls,

SHRI LOKANATH MISRA : And con-
trols naturally, So those would be the
persons who could give you dispassionate
objective information about the affairs in
the States regarding the implementation
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of safeguards to the linguistic minoritics.
And if they neced anybody’s help there
for implementation, there must be some
sort of a link between them and the
Governor direct. I suppose every Gover-
nor we have now in India comes from a
different State from where he is posted.
Therefore I would expect from them that
objective outlook and if the Governor
directly helps the officer whom you post
in- the different States of India 1 think
that would be the ideal position both for
getting information and for getting your
directions implemented. Thank you.

7.

., SHRI HAYATULLAH ANSARI (Uttar
Pradesh) : Sir, there is a reference about
the Urdu-speaking public in Uttar Pradesh
in this Report and having a first-hand
knowledge of that problem, I would like
to throw some light on it. And before
gomng into details [ would like to point out
certain facts given in the 6th Report on
page 9. ‘They have given the districts of
Uttar Pradesh and also the number of
schools in 1960-61 and in 1961-62, In
Almora there were four schools in 1960-61
but after one year there remained only
three where Urdu is taught. In Saharan-
pur there were 19 schools and after one
year only 18 remaned. In Fatehpur from
28 schools the number came down to 22.
In Ghazipur there were 36 schools in
1960-61 but after one year there remained

only 30. Jalaun had 10 schools which
came down to six after one year. Mani-
puri had 12 schools and after one year

there were only six. In Pilibhit there were
35 schools and after one year there re-
mained only 20 schools. And so far as
Gorakhpur is concerned it is an astomushing
thing. In 1960-61 there were 45 schools
and after one year how many remained ?
Nil. So many people disappeared from

the district? ‘There were pupils in 45
schools who were being taught in Urdu
and after one year all the schools were
closed down. Of course, the Commis-

missioner for Linguistic Minorities pointed
out this fact to the Government but no
reply was received. These Reports are
full of this kind of thing that the attention

of the Government was drawn to some
facts, to some complaints but no heed
was paid to them. So I would ask this.

What is the use of having a Commissioner
for Linguistic Minorities, paying so much

{28 JULY
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money ¢ He goes rcund the country and'
a Report is published and presented to the
House and hours are spent on discussion
over the Reports and nothing comes out
of it, just because we have no power to-
force the Governments of the States to
pay heed to the minorities, T tell you
that the lot of the Urdu-speaking public
has been very bad in Uttar Pradesh. They
fought well and they called the conscience
of the country to it and the conscience of
the country replied to some extent but
still their lot is not better. This is due to
many factors and I will not go in detail
into them but I will only point out some:
facts. It is wrong fo say that as cars
have been imported into the country from
foreign countries, so also a language has
been imported from some foreign country
into India. Tt sprang up from our
motherland. It was never imported. I
would also point out that nobody invented
it. It was not invented by any king or
any emperor or by a section of any reli-
gious people or by a group of people. It
was not invented by anybody. It sprang
up from this very soil where T am stand-
ing now, from Delhi. Six hundred years
ago it was as much a flourishing capital
as it is today. People from all parts of
the country thronged here. They lived
together and they wanted to speak to each
other and they were searching for a link
language. Luckily the link language was
supplied by the suburbs of Delhi. They
used to speak in those days “Khari Boli”
and “Khari Boli” was absorbed by them.
It was a dialect. Tt was not a literary
language. As you know, a dialect has
always a very limited vocabulary, a few
words and a few nouns. So, even after
absorbing those words into that language,
they could not express themselves well,
many of their ideas and thoughts. So,
they began absorbing words from other
languages and the process went on for
centuries. ‘This language developed here
in Delhi. It did not develop on any sec-
tarian basis nor on any religious basis. I
assure you that this language never found
a place in the durbars of kings or em-
perors ¢ven up to the last day. Their
whole business was carried on in Persian.
Even the people who belonged to high
castes used to look down upon Urdu.
They never wrote their letters in Urdu.
They never spoke in Urdu. Tt was taken
up by the common people, by saints and
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sadhus. There was no religious bias given
lo the language. Neurly all people in this
country took to Urdu. A few years back,
I think about eighty years back, there was
a Mela at Shahjahanpur. It was called
Mela-e-Khuda Shinasi. They wanted to
discuss the problem of religions. Nearly
-all sects of all religions took part in that
discussion. In that discussion there were
Arya Samajists. Christtans, Muslims, Sikhs,
etc. A book was published on it and per-
haps you will find it in your library. It
is in Urdu. Swami Dayanand spoke in
Urdu. There was a Maulana from Deo-
bund who spoke in Urdu. There weie
others who also spoke in Urdu. It was a
common language.  Urdu never developed
.as the language of any party. Many words
were taken from Persian and Arabic, but |
they were Indianised. They were never
taken as Persian words. It is written in a
foreign script, but the script also has been
Indianised. I tell you there are four letters
in Arabic expressing the sound “Z", but
in Urdu out of the three letters only one
remained. ‘There are three [etters for
expressing the sound “A” but in Urdu only
one letter remained. There is a very
beautiful story about a Maulana who
wanted to speak the Tatsam words—the
words in their original form. He went to
a village shopkeeper and said “Do you havz
Ark hana”’ and pronounced huna with
Arabic accent. The shopkeeper was
astonished and got afraid. He said:
“Saheb, we have this thing, but not so |
thick.” Jt happened, because we are not
accustomed to these heuvy sounds, they |
also absorbed Indian ideas in such a way |
that I think many of our critics, when they
go into Urdu poetry. are unable to diffe-
rentiate where the foreign idea ends and
where the Indian idea begins. If you wiil
allow me, I will just read a couplet from
Ghalib : —

7 9T 9 §1 @3 91, T 7 Zar
q1 'gar g |
TAIT AR A A AGATATH
qY F97 g1
When there was nothing there was God.
If there would not have been anything,
there would have been God. My coming

into being drowned me. If I had not
come, what would have happened? I do |
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not know. This is the idea. This Ims

been absorbed in such a way that I ds
not think that the Urdu critics have foumd
it out to be a vedantic idea. Here is a
very famous couplet of Ghalib whichk-
denotes birth and rebirth : .

§9 F5l O ATAT  TA § THIA 21 75,
IF 6 3T 79 00 A1 (198 71 T2 0

The poet says there are so many
flowers on the ground, but these ure not
those beautiful faces which have vanished
under the ground, many of the beautifol
faces have come out on the ground im
the shape of flowers and buds. Still a lot
of them are under it. It is an old Indian
philosopby given in a poetic style. Se,

' Indinnisation went on in respect of words

and sounds and everything and cver in
respect of the script. Now, we write Urdu
in such a way that I do not think any
man from Persia or Arabia will be able te
read even o single word. Even those words
which have been taken from Armbic or
Persian when written in the Urdu styled
script, I do not think that Arubs or
Persians will be able to read it. The shape
has been changed. Everything has been
Indianised. 1 mean to say Urdu is 100%
an Indian language. You will see that it
played a great part in our history of inde-
pendence. Ram Prasad Bismil, the great
leader of the Revoluntionary Party, was a
very good poet of Urdu and one of his
couplets is very famous and very well
known :—

LR F1 q091 97 gAre =29 9 @,
FgaT § 9 frqar e FifRa | 3

Bhagat Singh was very much impressed
by this couplet and on uccount of this
couplet he joined the Revolutionary Party.
He was always very much impressed by
the poetry of Ram Prasad Bismil and
while going to sacrifice his life he asked
his Guru Bismil to read one of his poems.
So, in this way Urdu played a great part
in our national strugele. It has taken pari
in all our national life. It is not in any
way from outside. Its nature is Indiam.
Its writers are Indians, composed of all
communities, There are Hindu. Christian,
Sikh and Muslim writers and if you will
put them all together I think that nom-
Muslim writers will exceed in number.
But 1 do not know now why they are so
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much against Urdu. They take it as
somethiny from outside. That is wrong.
It is a great part of our cultural heritage
anJ if you will lose Urdu, I think you will
tose a very great Janguage. There are so
many beautiful things in Urdu Titerature.
It has art and it has science. It is a com-
plkete library. There are stories written in
poem. If you go through them you will
find that they are all full of Indian
¢haracters.  Perhaps you know thut there
is a great cpic written about the grand-
sons of the Prophet, who were killed in
Karbala. If you go through it, you will
find that all their characteristics are Indian.
They eat like Tndians. They clothe them
selves like Indians. They talk hke Indians
All these things are like Indians. But
somehow or other we are under this mis-
conception that those who speak Urdu, or
write Urdu, are not cent per cent Indians.
I will tell from where we have borrowed
this idea. 1 will point out to you a very
bad case of history, those bad days when
Mr. Jinnah brought out his two-nation
theory into our political life. Those were
the bad days. He said that nationality
was based on religion.

AN HON. MEMBER : But he did not
know Urdu.

SHRI HAYATULLAH ANSARI: He did
not know even Islam. He was a champion
of Muslims and he was a champion of
Urdu. He did not know cither. He was
on very safe ground because not knowing
both of them he could say whatever he
liked. That was a very ualucky phase of
our life. But he went on preaching his
theory in such a way and so vehemently
that even a good number of our non-Mus-
lim friends were converted to his ideas.
He went with his followers to Pakistan.
But there are certain non-Muslim political
parties which still believe that Muslims
are not Indians, that they belong to some
other nation as they speak Urdu. They
believe that those who speak Urdu do not
belong to India. It is cent per cent Mr.
Jinpah's theory. Unluckily for us, a good
number of non-Muslim political parties
follow the same line. They plead the same
thing day in and day out. In this way
every mind is divided. I claim my mother
tongue to be Urdu. I have used Urdue
all my life, I fought the British in that
fanguage. Just to fight them, I have al-
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ways been thinking in Urdu, I have been
always writing in Urdu. Am [ traitor on
account of this? Before getting inde-
pendence 1 was not called a traitor but
after getting independence lhave become
a traitor. That is wrong. Maulana Azad
used to speak in Urdu. So many of our
great leaders like Rafi Ahmed Kidwai
spuke in Urdu and wrote in  Urdu. So
many of our martyrs had as their mother
tongue Urdu. Abdul Hamid who died
fighting against Pakistan spoke in Urdu.
So Urdu belongs to India. It does not
belong to any other country. It has been
wrongly supposed that it should go to the
other side of the border. Still we have got
in India greater writers in Urdu than they
have. But under this misconception a sort
of bad feeling and also—I will not use a
very harsh word, 1 would say—unfriendly
attitude is going on against Urdu. 1 would
point out that both of these reports are
filled with these facts. The number of
schools is decreasing; the number of
pupils is going down: und the facilities are
So what is the use of having
the report of the Commissioner when they
cannot do anything ?

654

Sir, a few words about the background
of the problem

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY) : You have got only
one or two minutes more.

SHRI HAYATULLAH ANSARI : When
India was divided, so many of us were
under the impression that as a good num-
ber of Muslims had gone to the other side,
Urdu also should go to that side. On
account of this the education of Urdu was
stopped in Uttar Pradesh. On that occa-
sion we carried on a democratic move-
ment, that is, a signature movement, We
~athered 22 %akhs of signatures from adulls
from Uttar Pradesh and along with them
we presented an application to the Presi-
dent of India, knd I am proud to say that
the Chairman of this august House was
the leader of that group who presented
that application to the Presideny of India,
Dr. Rajendra Prasad. We demanded in that
application only those things which Gov-
ernment used to say that they wanted to
give to the Urdu-speaking people, nothing
more. In those days the Centmal Govern-
ment used to say that they wanted to give

such and such facilities to the Urdu-speak-
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ihg people, and also the Government of
Uttar Pradesh used to say that they wanied
to give so much facilties to the Urdu-
speaking people. We put down those
things in our application and said that
they should be given those things in such
a way that they got them in reality. We
still ask that whatever you say that on
grounds of justice the Urdu-speaking
people should get then, you give thern
such a way that they become someth.ng
practical, not only theoretical,
go into details. The hon. Member, Shri
Misra, has gone into them but he has given
only the difficulties of the Oriya people.
But if we go through the report, we find
that the same things are happening with
Urdu-speaking people in Uttar Pradesh.
S0 I ask the hon. M.nister to throw some
Tight as to what are the remedies.

I will say one thing more. There is no
competition or quarrel between Hindi
and Urdu. All those who say that they
have got Urdu as their mother tongue are
very proud of it but they are learning
Hindi. Their sons and daughters are
fearning Hindi, and they are doing very
well in Hindi. So there is no competition
between Hindi and Urdu. All of us who
belong to Uttar Pradesh want that we
should excel in Hindi more than any other
people who speak Hindi whether they are
in Rajasthan, Bihar or any other part of
India. We want to excel them. So there
is no question of competition between
Urdu and Hindi. This is the position, I

would ask the Government to throw some |

light as to what they are going to do to
implement these recommendations which
have been made by the Commissioner of
Linguistic Minorities in order to remove
the difficulties of the Urdu-speaking peo-
ple in Uttar Pradesh.

o gfan wm aswq (a-fAfg):
sfms, ¥ § 6 Fg aFar g ?

A ad § FAT FRAT § | AWAT
geey & ol wgr f @i qure ¥
95 7 s faar a1 3R gaT aFdx
3% 7 foeft g o (7 7 TR A>T
g fx Tare| zaraer oF faeger adl sraq
q, 9@ deFa & fagre 4, g7gia g s

[ RAJYA SABHA ]
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foar ag wq feer & av S@Fq &
faar |

gadr a1d anwd 78 77 91 {5 segw
EHIT FI 9197 foraT oo FIC 9% fadr
9% a7 | ITw1 I favgar agf v 4F
YT 1o TA-smAgT a8 g 7 F @ 9
“gR g’ § SAET OF qa WY BT 97 |

1 gETIEAT SFET: ATHT THH A
¥ fad g  fa @ 7% 90 § Ty 97
S AW F UF R F a1 A 9
9T AT § A F AL | qg qF 9
Fraq 9 | 97 7g #q1 § fr 9g s A
91 ag agl wgr fr sadr e faw
7 41

Tt gicaw tm awem: fedt o1 o |

st gaTEen S AT A Sy E
ag 9§ A W1 @q faey § o il
1 g gt 7 @ faed 9 R
I N oY F | AR 9w A G@F AR
g ot feet § ford g7 § 1 FY S @1
Fdr & ag feedr foree & anq gt &Y
21 1 have spoken only for the lan-
guage, not for the script.

o gfwn w aswm: s@ v
fewdt 1 aw wr & AU W FN &g
axan § fr ag fgdr adr g &

THE VICE-CHAIRMAN (SHRI M
RUTHNASWAMY) : The subject is not
the confroversy between the two Members

but the rights of the linguistic minorities.
Mr. Niranjan Singh.

oft fadetw fag (W7 93T ): Sw
HATERET Y, § SAQY TAY a1 AT AT
arear | P d4 g ame § I
Fae qg Wiqw oear § froagi agh &
Tw e fagrar g AR @A Is A
fiE s aqee Wraar STEfE w4
& o AR TR W R | ¥ 9H R
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¥ ERT EATI AT IHMEWT (AT §
AR g fpadt T Sred T aFTE,
T /G WA T2 7 |

| greaTeT W, g qR Al
7g arg & fF ) Foie oF g § &R
1965 H1X 1964 & ©ir g4 feaid anst
gak @ ger feasmT & fad &
AL AF gOEr |IT F GETAT A
IY gaFT fraar  wm@aT g a8
IS ST T § 1R ATT T FFIE |
zafaq a9 & wgd A0 98 Feur § (@
e g ar oo o ag feowa g1
Tifed foad for A= F1 1T owaT #7
TR 9ar @ & TaTAeT I w8,
39T feqeqe FTFT @I | A-HAIT
T 9% IqF FIT G W@AT TG
TFT & g |

¥T F ATGH G & A A FEAT
AMRAT § 1 Teer A1 i fagew O §
I9F qIX A g g Ted § fr aw
38 WX 7% 200 7 7 fer@r gam
g

“....the mother tongue of the pupils
was, or presumed to be, English.”

afg i FUSH § T80 9T 9@
T @ AV IARI "I U &
Al SO AT AT TATAE T W
TRRAA L ¢ i {5 (e 7 faur
T | FTHFT AT AT T GAAT
Faran & A famar ag fee agaer
EA & AT FHAT AT g g R
JQE 9% FAST @Y qIAH A |y
AT | AF TG F TF SF §, 39 UL
TaA IR { Fa7 wEnq foan § ot 9%
fag guFr v wAmeATwT § 7

TS I SR ECTER SR E 11
fafaeedi =1 wwe 7 ag fewrse gan
A fogd aR § Fiawe ¥ g9q1 fad
¥ ag faar g :
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“The progress in this direction has
not been communicated to the commis-
sioner.”

7g f’ a% 1964 7 w1 & @R
Iy IhT 741 (e § dmr a1 A
TEF TILH F15 THLA AET fear war g
THAC §F GIHIT & ATTH  FIAT ATRAT
g o ag arq #a) 7l &5 g A TF W
TRHE & Fq1 UFwH foar ?

z8 g7 &7 v o7 A & foed
W3y & § F39 wgar § | TEMue
S ug e qn fgar g fg sl 9
15 sfawa smaedr argafr | i
RN, aE( 9 S9F F/] T} IAHT FTNF
¥ foerr &% STEE 1 w9 Sreat ¥ gy
F1 wTEAIEr dvas wry foar § afew
oF g oE g ford aremifed) dae
fedr AT R NT I FT@ g 1 F59 &
w9y § w& ug ser § fF agh o
gi@fudr 7 ot fed feméaz § s@d
WY 8% o &Y feudae § 92 a)A &0
g w®A arar § @ agi uv fuadr
T BT g 99¥ SAEr  ASH &I
Faf grar fzt | ol # oy §
IU4 F3AE | AV F YT AT AGAT§
fF Fa7 720 & 5 AU #1996 9,
T TATHE FT I o, qoi 9¢ fgelr
g1 & o1 395 (¢ vtz 9 a1 fwar
g 7 gER 9rAl H o9 gudl A &
faw @7 @ =« SreargA faay oAt g
qT LA FT o9 370 [ATEY 79 Y
g 7 gATY WEN S I ard 47 for §
Iuq wF grat 7 gl #1 e faar
o g faw #ww 7 & fgdl #1 ey
A& 39T v & | TEFT FT FO0T E,
FAT gl 9T IAT WIEAT(E! AGl g !
THT 619 &1 T4 3§ Ag FgA AEAT §
fw agi o< faaw &rr {5 ogam gy
23 aul 7 fg<r 7 sarer faeraedy
WA E | AGH IR qeATF g & A fF
ST AR 1z g, afwa 49 15
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[ fatww fag]
T 0% 3@ g FET TC AN TraET
W &1 7afae  gvaIT & @ anAan
wgaT g fr gl v oy @@ § forw
ar ¥ wfafadie #7 a8  ar
§
et &9, Jar f& qroF T@r
f zasr #1¢ o @ifraadl 78t aar §
At ury 78 (e F a9 197 § T
fFrar e e Ira A &
fagro o GaT A € formd arew 1962-
63, 1963-64F L ¥ fE adi &y & 1
forre 7 a7 foar 2 fa fasie wadwee
A foid 731 &1 1 39F AT A ga,
uE B9 A1 I199 § | g a1 e e
¥a5 19650 BAT 2 1 19657 ©IF
F a1 1962-63 HIT 1963-64 FI
foie wafae 731 %1 o€ | zafem @
A TAHAE AR G@EFC F EM
fafaeer miga & waw T30 AwAT
fF 3 TR AT ¥ FEAT &)

T8 1T A AT gALT F T FEAT TEAT
§ ot Aoy WRW ¥ @99 7 § 9K faaw
ATTF T 37ELEE A0 | TE [XOR & 997
18, 19, 20 ¥ 21 #3g femrd
“Further action in the matter by
State Government is awaited.”

3 A F AL R AT UF UFUE
FHE J9 TFT § A7 7F A% (-
waft Fragr 2 fr Sgias wgarEs
FT HATA & T9] WIET FATG T AMeq
&t ZqF GHAT FAT g ATCEA
TAF FA7 [eF VAW TN & &) qT7
Fgr mar 2 A7 sl aF ai A w1
IAT A AT (AR GV W AmMe |
ATt FT qOAT TIEA R AT TR
AT FATT | AEA UEGA R
1A Sl a 15 9iqwd ATy
FX oardr € TG 9T IART AT AT~
sqr 7 fwer faodr =vied ) zew
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fermr gsm 2 “Except the States of
Madhya Pradesh and Punjab all the
States have accepted in principle
to implement fully the above
constitutional provision.” Z&{AT
% 7 A EAT g 5 qex SAW q_AeE
aza AT av srafage 47 € faar
w7 fo IFET AT TE FHAT AT &
foo St 1439 & ¥ A7 @ e ?
Y YT ST & A AT § TG AT
2V FEaT F ANl FY A TEr 7
gAAT € A1 - &Y 38 Wwr 99
AT § 1 TRMAT F AE AT ARAT
Z IF 9gl 97 g7 ARTT FY FTET AINT
7 foer 31 &1 WA awr 1 HPE
g171 &41 981 f&m W 7 Fgl F1 §HR
HegH TEFHE FT9T 919 fHd a7 B
FT AT T AG AT 7

safa se fegad (397 93w)
T FT AT A 7 Ao o
it fa<orm fag : 9 #1 a9 arg (e
ST T ® | Wew waw § 3% & qfwA
FET a7 AT ATiRATHT TN F| AT FREAT
17 AEN 2 7% {70 9t T AH TS
AETFT G

oft SN ATIA /Y (3T AR_A) ¢
fesar & o= 7 3¢ &, 98 o9 Fwy W@
FEAE 7

ot fatem fag : & @ a0 wiaar
e o 7 779 ¢ 9 adf &1 gwdr
& Y anaAT FEm AT Y1 T AT A
FZ1 g f% (97 i &1 a9 9w
sret €, ot i 3 oo sedegaa
% srfas far gor 8, Saat ot aw
Weg TN KT AVHL q pfAAT ag
Frar | a5 =5 A% grecwEeT #1 #q9
7T AE) AT AT gafaa § g
% g fAdea v wgar g v 9% o
[T TN K ATER F I8 AL T AT
FERTE | 57 H Tl TF T 47 G0
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& a5 Avme dEw g Wt aedagm
7 ot gua foo sifawa § 6 saat
I THIT a0 & "0 § 1 Al
N A Aae gl &, a8l 9T 98
qAFA A9t F ®9 7 1@0% sar g !
gulae § a7 fRaeT sor 9rar § fF
g ST M| AR & A AR
AT X B § A1 AT IGIAT ST & 7
EATT WTHT G aTq 9¢ F41 A1 G 8,
qg § ST ATEAT § 7

oo o feairema o & i oofaelrer
Fr afade § S geriwAw g 3,
s, ferdr i mrgarfelst & it
9T R0 Saq ghr | afwT @A q
g ATT § (% I AT B BT FE TR
T, STASHT T F SRANT ot STar g o
Tl § ag w7t Tear g % fow wwt
FY  ATET AAST TG § AR F qIfHA &
AR Y, A9 & ART g1, I TS WINT
g 7g s Wil s AamwfEr
AR F7 &1 AT F Qe w0 gqw far
AT AET | 5 QI & qE AT AT
§AY 59 awg a7 Wilaww fEar § @
ArEAEST T A 7 qdver g& § 7
e T gE & av e 7w avg A P
F1 a5l o< {eaa® W@ FT 7T T&@
R ? zafag § ag sem Srgan § B o
fedie wimee aga ¥ & & e Sawt
TrieHe At (AT Sar §, 99 9T T
AgY feram strar &, & 59 i Y agi ax

AT F1 T 507 T FHA HI 4T AT~
agaT § |

4 p.M.
SHRI M. GOVINDA REDDY

(Mysore) : Mr. Vice-Chairman, Sir 1
welcome this opportunity of discussing the
Sixth and the Seventh Reports of the Com-
missioner for Linguistic Minorities. The
report  is objective  because it is a very
good record of what is obtaining in the
country.

SHRI AKBAR ALl KHAN (Aadhra
Pradesh) : And excellently written.
L62RS/66—6
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SHRI M. GOVINDA REDDY: It is
excellently written, I agree. But, Sir, the
reports are, I should say, of an observer.
I wonder if article 350B contemplated the
appointment of a Commissionzr only to
observe facts and to report to the Presi-
dent. I thought, Sir, that he was intended
to play a more vital role, a more impof-
tant role than that of being a more obser-
ver. What more important role he could
have played I will support with my re-
marks during the course of my speech.

Sir, it is a recognised principle—I will
confine muyself first to education and if
time permits, I will turn to other aspects—
in education that instruction must be im-
parted in the mother tongue, As long ago
as 1949 the Provincial Ministers' Confer-
ence—it should be said to their credit—
recognised this principle that not only in
primary education but also in secondary
education instruction must be imparted in
the mother tongue. This was further
strengthened by the States Reorganisation
Commission which made several recom-
mendations giving safegnards to linguistic
minoritiecs. The Government of India con-
sidered these recommendations and had a
memomndum in 1956, Later on, the Chief
Ministers of States had n conference in
1961. They accepted the recommendations
made by the States Reorganisation Com-
mission and also the memorandum drawn
up by the Government of India all of
which went to support the safegvards that
were devised for the linguistic minorities.

Now, Sir, the obligation of implement-
ing these recommendations devolved on the
State Governments. But the Swate Govern-
ments, as they were constituted, one could
see, were not very keen on implementing
these recommendations, firstly, because they
were all governments -of linguistic provis-
ces where the majority language received
all importance, got greater emphasis and
the minorities, therefore, were there as
though at sufferance, and therefore, the
Governments of the States were not very
keen to implement these recommendations.
These two reports give numerous instances
as to how the State Governments have
fallen far short of expectation in this re-
gard.

The hon'ble Deputy Minister in the
course of his speech while moving this
motion said that there is commendable
progress in the work of implementation by
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[Shri M. Govinda Reddy.]
the State Governments. I very respectfully
differ from him. The State Governments
have not moved their little finger ic imple-
menting these  recommendations, Both
these reports go to support this statement.

'663

Now, with regard to the implementation
of the scheme of establishing schools and
classes in minority languages, first it was
agreed by all the Chief Ministers, and
Education Ministers also, that during the
primary stages there must be ten students
of the minority language in each class and
forty students totalling in the school to
have a provision for these classes to be
opened in the minority languages and
teachers given. Now some States have said
that because there are not forty students
and wn students in each class therefore,
they have not done it. Some States said
that though there were sixty students there
were not ten in each class, and therefore
they have not done it. So they have tried
to find out an excuse to explain away their
not implementing it. One State goes to say
that the obligation imposed by article
350A was not mandatory; it was only a
direction. That shows that that State is not
at all interested in improviug minority
languages or in providing facilitics given
in article 350A.

In secondary education the same thing
obtains, namely, a minimum of 15 in each
class and 60 total in a school. They have
not taken care to do it. If these safeguards
had to be implemented in the right spirit,
first of all, the minority area should have
been demarcated by the State, An assess-
ment should have been made of the people
speaking minority languages. Then an
assessment of the needs of those arcas
must have been made as to how many
teachers are required for this minority or
how many schools are required for this
minority. The State Governments must
bhave immediately accepted the Govern-
ment of India’s memorandum and the Chief
Ministers’ Conference Resolution and also
the Southern Zonal Ministers’ Conference
resolutions as far as the Southern States
are concerned. They should have set
about this work of demarcating these
areas, making the assessment and making
provision also. Now, even if they want to
implement, they do not have enough
teachers, they do not have enough
schools and equipment. They do not have
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text-books also. There have been numer-
ous complaints received by the Linguistic
Minorities Commissioner that they do not
have proper text-books also. This shows
that the State Governments have not
moved in the matter at all. Wherever
there were elements asserting themselves,
where their voice could not be silenced,

there provision has been made in those
areas., In some areas already facilities
were existing for minorities, and those

facilities, it must be said, have not been
cut down, though, as our hon'ble friend
remarked, at several places those facilities
also have been cut down, the aumber of
schools has gone down, the number of
classes also has gone down. Therefore, Sir,
the State Governments have failed to pro-
vide these facilities, the work of demarcat-
ing the areas, assessing the minority lan-
guages population and assessing the needs
of these areas and making provision for
them. That has not been made, Therefore,
they have totally failed. Now, whose duty

s it to see that the States are made alive

to these needs ? Surely, it is the duty of
the Linguistic Minorities Commissioner.
First of all, he must educate himself about
this. T think, as far as this is concerned,
he has gone by only what the State Gov-
ernments seem to have done,
The Assistant Commissioner went to
Bellary in the Mysore State where they
have made a representation. In several
other districts in the Mysore State there
are people with minority languages in
concentrated areas where they could have
not only classes but ten or fifteen schools.
But there is no mention of all that. In
my district, for instance, there are Telugu-
speaking people. I am a Telugu-speaking
man. But we have not had a single school
since the Adam’s day. We thought we
should have had a school at least. The
people are not enlightened.

It was the duty of the Linpuistic Mino-
rities Commissioner first of all to have
made this assessment himself independent
of the State Government. He should have
kept a map of each State before himself,
each district before himself, taken the
census report along with it and then found
out and demarcated the area where there
were concentrations of people speaking the
minority languages and then he should also
have assessed the needs of those minority
areas. Then he should have pointed out to
the Governments, taken them by the nos:
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and said: ‘There is a concentration of
minorities there. What have you done for
them ?* If the Government had said : ‘We
are going to do this for them’, he should
have told them : ‘I am not at all satisfied.
Tell me how many teachers you have
trained, how many teachers can you pro-
vide for these areas and how many
schools can you open ?' That has not been
done. When I visualised the role of the
Commissioner, I thought he would have
done at least that, namely, educated him-
self first in order to be able to be effective
with the State Governments in getting
them to implement these recommendations.
1 do not think of him and I do not sug-
gest that he should play the role of an
executive officer. Not at all. It is not the
intention but this is the thing which he
should have done and if his report is to
have any effect and if the President has to
get a true picture of what is happening in
the country of how far the State Govern-
ments fall short of implementing the re-
commendations of the Commissioner, this
is the objective picture, true factual pic-
ture that he should present to the Presi-
dent. This report only records what is
happening and what complaints have been
received. No doubt he has taken action,
wherever complaints have been received,
to impress upon the State Governments to
remedy the complaints but the State Gov-
ernments have turned a deaf ear to him.
In fact my State Government has not at
all furnished the statistics to him, There
are other Governments like that of Madhya
Pradesh, Punjab and Assam which have
not done. The Assam Government has not
provided facilities in the tribal areas for
schools and classes to be opened in the
tribal languages. Until today it has not

submitted its report to the Commissioner.
Similarly there are other Governments
too. If these recommendations have to be
implemented in the right spirit, this is the
role that the Commissioner should play. 1
have no hope of the State Governments
doing it because their emphasis is on the
majority language and so they are pot
very keen on implementing this but there
must be some agency to make them opzn
their eyes and move in the matter of
implementation. Who could that agency
be 7 The President himself cannot do that.
That was why article 350(b) visvalised
the appointment of a Linguistic Commis-
sioner. It is not only just to observe as on

-
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the screen the pictrue but to take concrete
action or to compel the States to do this.
If the State Governments, after his pin-
pointing to them the actual needs by facts
and figures, still remain adamant, then it
is for the Parliament to take such action

as is deemed necessary.

The Home Ministry also has a respon-
sibility in the matter but the Home Minis-
try is burdened with hundred thousand
things but that is not an excuse for the
Home Ministry not to take vigorous action.
If their Ministry, as is admitted, is very
widely burdened, they should appoint an-
other Minister in the Ministry specially for
this. It is not done at all. Why should
there be not a Minister for secing that
these minorities get these safeguards ? They
are in a good number. After all they can-
not be second-rate citizens, They should
enjoy the same or equal opportunities as
the majority language people. Therefore
this is a very important thing.

You know, Sir, and the House knows
the dissatisfaction that prevails in the lin-
guistic minority areas and in the tribal
areas, We have not done by the tribals as
they surely deserved. We have not done by
the semi-tribals as they have deserved. We
have not even done it by the other linguis-
tic rpinorities who are absorbed in the
general population. We have not done
anything. Therefore it is but right that the
Home Ministry must give thought again to
this question.

About acceptance as the official lan-
guage, the States Reorganisation Commis-
sion had definitely laid down the line that
wherever 70 per cent of the people speak
a language, then that forms the language
of the State but wherever there is a con-
centration of minority language of at least
30 per cenf. there that language should be
accepted as the State language. There is a
complaint in several States. For instance in
Andhra, in Mysore and in Kerala .

SHRI SHEFL BHADRA YAJEE: In
Assam also,

SHRI M. GOVINDA REDDY : Maybe
but T am not very well conversant with
that. I dare say that there could be such
grounds there also. Where there is a con-
centration of 30 per cent. people and
where their language has not been accepted



667 Sixth and Seventh

Reports of the
[Shri M. Govinda Reddy.]
us the State language,

plaints . . .

SHRI AKBAR ALI KHAN : In Andhra
we have done it.

there are com-

SHRI M. GOVINDA REDDY : That is
good. This also should be attended to.

SHRI MULKA GOVINDA REDDY :
That is for Urdu in Andhra.

SHRI AKBAR ALI KHAN: For
Kannada and Marathi also. In those areas
they have their schools. Generally I have
met  people from Maharashtra and
Mysore . . .

SHRI M. GOVINDA REDDY: But
now there is a special circumstance and
that is, now large industries are coming up
in several areas where people speaking a
language different from the language of
the State are coming in large numbers and
are concentratiosg. They have neither the
schools there in their languages nor other
facilities for. their languages. They have
nothing there, this is a very serious matter
and the office of the Commissioner for
Linguistic Minorities, I visualise, should at
least be a very important one in order to
fulfil the obligations and duties imposed
upon the Commissioner. Tf the powers are
lacking, it is for the Home Ministry to
confer on him powers but if it goes on in
this way, he will be only just as a cinema-
goer seeing things on the screen.

SHRI LOKANATH MISRA : The
Home Ministry s extremely indifferent
about this.

ft gt fag werdy (Trsrearar) -
SYRATEH WERY, WO swod et
F A T A9 97 Y R 3wy
fmmf‘mwmnfm%gq
feiE o< s =i g @Y & & 57 a9
FT I ISAT TR & 1 Sy sygeqy
W v TR ¥ g am an
TR § IGF ot & gumar g @
weft wEEw § wr i S 21 forery
TG g3 § | a8 gumm | ¥ afyfem
T S AT o G e §
IRA I e wTY TR | ATAAT
WREAT X AT A & o 5w o 7 ey
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ST SreTaens| 1 (e , At
F A WL AT &1 G A
§ STH! BA TAA A< ¥ A AT
F1E G797 IST T a1 Algw e
Uil

7a {5 7 qal 38 SR (g
g4 € W'l 9 WO sevEEE @y
7g Al qrT G § 1 T g Herery
¥ faage w€wm far fomq ) Seror
fed g, foa-faa & § wivas
o o Sa wgwr & (Aew &y
T FE1 § O o o7 aTRawr fod
2, 3% {7 g0 e g 9 dlm
TG | FTYAET BT 1T A T4
T & 9 A—Ag Fa gAiar 3 aF
T AT A5 § WA F S qrfeors
GETAT TG 1T A~——SHH! TS Tl (a0
AW F AF A AT FET & | g9 afy
#g ] (% W 9y § F1$ qiqx qrelr
FaEr gl § A F A ey
FUFTT THA| SATEGT FAT q1 Star P
TAT T AT TG (& T, Sy
FT 9IS FI SAFEAT T FW FT PN
& anue ¥ faali § fFgar w4 qgar §,
TF gaR & If fraen fagaw av fanto
BITT &, 9% 899 9T i § | T IS
F UwHAT AR § 35 foaF 3%
FeH qafa wgia & sfawr ar waw
FA T WY gH T 9 A F gHear
g f¥ g0 o faamg an o3 ox S
afvemw gen f5 wrafas foan 39
fergrars F frdl ot ¥ § wX amy
taamdt 1 afremd =7 & e @g-
AT | gy et i wgi w9 9 g
ST FY Saear ag; R &y weaafy
FET G R qTHT 3 AT F
AGr AE] FLETT FT FaSH FGT; F
guar § 5 oF gfvaedy 9 zaF
& 30 &Y A o
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st wreafaw fue § @€ @t &0 S
FAT WIAE & ITH GUETOFAT g
31 W argan § P ag wieafaw faream @
I59 TIT T I AT § B a% Ig
gfSzsror g7 waamT =A0iEd |

qF 59 17T FT 9% § 5wty e
Harag Agar foem AW #7 qowa
St yafoat §, Sae aety arae § &
Aresta® X Isqaw foer 73 faw,
wRfe & aas g o & & gATae-
9l 7 oF faaw o & 5w
THTT A T 3o @ & &, sl
#1 Aifex s 1w RFI I 77 fa=e
frar g, agi aF fF S s Frerdy
FT ZEL H AT T 9F OF ATWAA
qIAFE & ®T A 9g0x &7 f3ame ax @
g | & wawar g fr ag yafa aga @a<
T, 3T 919 F1 g g7 & TFAT
AET | T g A 7 Qv 7 v gasy
A W FT qEAT UF A avg A
grl, T& sroor faame gad & 9 g
fe fad wreor gw 39 99 gRer
WHT T &L 45T T | § WAt g
A FT GEL 5T WAl § FBIC W
315 AR Fad ARG GER] T @
3 i arga A Fr A B

arf@z guaT 39 IR W 5T UF AFAT
FMT§ ) 9 Tv9 g gwar g o s
F GIMYT AgT I & AR o g
QW & At w1 qEsw A 99 §Aa
wag fwdY & fammr 7 wral i s smar
%% SATATT Y G STAFTHaT T FI gH Toa!
F A W@ E AV ATHAT-HTI- WY
T FIE gawar 7 QA sryEr WY A
§ gaaar § fv g9 Al #1 wedian &
Ta o o< e @ wifgg | 99
wgafd dus & gaer a7 faEmw
W 2 QY ag dry Svg aueAr wiigd fF
F3AINTF ) forey Y e Y A
AT 4 fET 59 AW & T ot ® F
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ST, RS o wor ewar e g,
TTAfaw F1eOr WY 57 g §, Awd
SN AW & FTC0 W g g §,
&Y ag S A gg FE Fe 9yt fE
o fafeag w9 & o7 9@ & 9 98
T &1 WA T ATCAIL A1E FC W
wgT & 5 ag agr war @1 F asregm S
SeW FT TG ATATE, AT frgE w7
OF W gFq Q9T ARl gl Ao &
W5 gq v PRy 7 fa axg @ feard
q 7, agh 97 fifgai a9 7%, § S99
QAT Y &7F IB9 F7 FHAT FWT
g afsq aoea 7 g% foar 9 ag
T, A0 T Q1 agl 9 9 FT q91
£ geT @) gar | 9 9gi <€ A agi
FT AAT IAAT § | SAR AN &
&7 7 fgrdt & A1 gt 9 ag 98 5
AN TN qraaTr H AT wgrd 4 |
afes o W & wgwm & &g 9w
FRQIULE, WATI R © @ &, TS
& #% qifedt ager T FrERT T gAm,
A 1T FIE T T2 5w W A
AT I TASTEATT H1 R J1 AL I
Tr T 99T U AT g agh 9%, arfae
AT ®T T FOAE, GG 7 TG GAT
safyT SaraY Y F s a1 i fady
ff AW A AT gAT enfE oW Ay
ST 7 F9ATF IR avAr qrd foere-day
qifFaE FaRATAT & qe g HT AT
F 8 FWF A gER FT g
fead | snfaT sgsr @@l w@AT 8§,
IqFT A0 & SATaT & AT G gET
g, 99 ¥ Sewr wafg §, WX ?W &
THFIFTOT T AFUT IGH & a0 §
wraaT § fF uewam A7 GE sAwl
Farelt afeenx & o e |-t av 4@
3G W SYRT UG & 981 @ @ § 9™
T3 ge=t A fgedy 7 farey s &7 R,
fgedr & wow fediSig § S q9ar
foveqr-YaT sva Y, 9g ATH g ¥
&< @ &, lat 71 @ §, o slaw
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7 g arear sfaq fady ot wrar &t
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5 AT T AN G AYASA § A TH
AW Y [ AT & g g )
AFT B ST HT AT FY, FTT A
FEIITT &Y ST &I AIE HE T
ward  faw s Aw A wdiaar, am
FT AT TEAT A AL T FTHHE FA
% fag fama g zafag ag ag f49-
xq & 5 g wragy sewders® gl a7
Hqt §——gw gt &1 e o gwT &
S S agt  FT YR W97 @Ay
TEFTS F1, 394 afafag oi st
AT, sFen AW ¥gA faasr ArgaEn
Faer TFIT AT §,—Ae 377 8 fafeaa
Teaew g ot fafeaq =7 & g9 o@@
SHIT FI gfagrd T ghiT 1 wfer ag
9 g1 g1 &, 39 a9y W9 {F uwar
AR FHATE FT | AITZATET L T
T WgIT T AT & A9 arer faaet
) S AT §, TT ATAR FT AT F
99 #IT §O I FE Fwdr g ar fe
g W dafs  Sawire g oafs
& fawre F1 WWT & "reww & gy
3g Té WaT AR ug ararfas a9
f& gn s sma ST & qE @grAT
AR §, arfaF gfie &, wieplas ghe i
AT HLATATGR AT *ad agwrararsy
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At &Y farerr-rerr, SgF ®v Ay,
Y & qIfas e #1 ey X F g
T8 99 gFy Q1 gar feu Qar
3T JT gT W ST SgHS T AN
R OAM  FET  TEN AT HIX AR
WA FY U M | 9w fga A, A
AT Y 7ATS, Y ST T & Fara
& g fad, JddE WA 899 FFR
FY wfafafagr 3 g &, a= saT
fegear @17 ey frierr g F1 &9,
g gfesTon a9 A1 P | g 99
AT TCEIL AT AR Gag & &
T TFEAT § )

I ZH4 F O T THRT AT qAFAT
qIq T Ffww & S, fEy
AT 9FR g e & faaio s 5
Fifw 7 sy, Y & awerar g &
gR 9l gAY R’ Wl & e awTea
FT YFT & | WIET AR SRR E,
1T e a fage #REw g 7
HETEfg W@ieEary SN AUy 7§ Fiqar
frar ww@ g, afss &S 7 Ffam
FE & BT H{TH A @IZATT SN
A FT AT FITINT IS g0
@q & faw, at & ag angm fF guaa
Talla srenT & 9 svarms #7 @ § !
FfFa & A A UF STEITW QAT
ITEAT § HFE F, TG 9% I WreAW
H T qrer faareay JOR § | AT T
9T ag Ffaw T o & g e ue
ATEH ¥ FAAAT fqgTEt q gFAn
FY BEI HI G, TAA T GEN T A
T

SHRI G. RAMACHANDRAN (Nomii-
nated) ; On a point of clarification, S5ir,
May I point out that Rabindranath Tagore
never wrote a single line of poetry in the
English language ? He wrote every line in
Bengali and what we now have as the
English poetry of Rabindranath Tagore,
every line of it is a translation from Ben-
gali. He never wrote a single line of po<:ry
in English.
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W AE & ¥ arfeca a0 F A& Sar
wfgsTe @y O § WX # 39 faae
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OF WAAIT qIEq ¢ AHAT G
AT 7 ST A foram § 1

=t gra fag weTQt « 9% 0 S{ERw
2 17 wfaq famg & F1 mea TG g,
# 39 wAIgla F1 Faw agh 7 aa
AT TGAT AGATE | R UF b
ey smar &7 fagrer € @) gw SHaET
A aF ¥ ITEA § A &7 Fifew
F, a1 7 guaar g v ag 9 Sogsa
Agr gwir | foig g § fawst aix
TS seuEers  AranT & feore
3 AT FT BIAIT ISTHL I F1 JHAT
FY 7S oY, Fardy 39 AT A fowr v
SRR B -t ) e o i
FY q1q FAT F1gar § 5 fowt e
AT AT & AT BIRAT F1a arer AR
F g 7 AT FLOT I GG 95 qaT
gf, ag % d Owm @FATE | U
Y Fgr w4l g 5 S q@R aRg
AT A, T I F VW T FQ 9,
I #1 agr wfear s A= g &
Y F AT I AT AT FHAS
F | FAF AT G FIAFT BIET 9797
g AT v | 9T FATT ;A W AR
greang & | fasmy Y O | Sfi7T i
AU |/ 10 gFAa oY | gl 9x ar
®IEr AT F7 a9y fg 4wy
AT | qGT AT BIGHT FT qIT gAY
Y rar, A AT, AT Y AT |
qT T A fAAFT H | wwr g9 7
ag a9 99 & % Jer § wreay e &
TS WeT AT | AASTF o9 A7 By
HTAT & W% g I q@AT A fAed g
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A ag fRm g e o g ol
¥ g SfToT SREW & I HawHH
sfryew fog & fan g = fEam,
SART ATIATET I] § o FHeIw &
g0 I, a1 98 WIOT Ay ugi AW 7
@ | IR 3HE qTa g A Siew
Fr Hifare FT 05 Y fRT AT W gwe
F A § SR AT qaT g @ E,
IoY ug faare g 7 o 1 gafeg
T 7 frasa § 5 gw vl &7 S
® ¥ g fog &7 9 gw 9w ST
FEAT TEA & |

SYGATENS AR, #{ &99 UF 90|
FEAT AEAT | 57 1 Ffwwe &1 foe!

® faeefy ot % wraew A o ®9 Y

uF gama  fzar mur § ) Ffhw @
Tq aIq 1 WA § swAd g v 9w
AT IIF & 5 919 FY AT FT TG
2 fr faedll w1 aed fosma |
@ @TH a3« for <& 9 3%
KT SorT & ? ag oY S[ue 2w #T AT§T
g AR o Suwr fogge §9 w@A
F FO AN ¥ AT TGT H
SET 9T 40 Sfqwa fawet T @
&, foa fawedt srqarar &, st sy
feeelt AT & wrenw & farearDer 3
FT 3 9 gafaw wgi g o fawey
asa fagge #1 AvaT 7Y & | Ffwww
T g AT T TCF GEEIT FT A
Frafag feur § o & agm f a8
qdr ST 39 fagw 97w & ae
fa=me &4 |

ag arq 3% § fF T & d9g 7
gral &1 AfaFs FmE FAT €,
afsr z@% fag & ug g wFe
FX 9T § A9 WA w1 fAmir
FAT aifgd A gW 9 WAy
gl, W8 S69  WiATWIET | ¥ q9 &
wrq g wwal g 5 g7 e 7 &
T WY WYaT gEy T8 8 o fRey o ey
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SHRI A. D. MANI: 1 represent the
majority language in the country, the lar-
gest single group, that is, Hindi.

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY) : Five minutes,

SHRI A. D. MANI: No, ten minutes,
1 have got some points to make.

SHRI MULKA GOVINDA REDDY:
The debate will continue on Monday.

SHRI A. D. MANI: Mr. Vice-Chair-
man, I am glad that the House has an
opportunity of discussing the Sixth and
Seventh Reports of the Commissioner for
Linguistic Minorities. The Sixth and
Seventh Reports will assume importance in
the years to come when the various uni-
versities adopt the regional languages as
their medium of instruction and when the
staff recruited in the secretariats of the
various State Governments will largely
consist of persons who speak what they
call local language. The Commissioner
himself has referred to the fact that ths
acceptance of the regional languages as
medium of instruction in the universities
would cause a certain change in the pre-
sent situation, I feel, Sir, that the time has
come for the Home Ministry to consider
a further amendment of article 350, 350A
and 350B. If the House were to scrutiniss
article 350A it will be seen that under that
article the various local authorities are
asked to give instruction in primary edu-
cation in the mother-tongue of the children
belonging to linguistic minority groups.
This has been largely fulfilled by a num-
ber of State Governments.

SHRI MULKA GOVINDA REDDY:
Violated.

SHRI A. D. MANI: Largely fulfilled,
at least certain portions had been fulfilled

in regard to primary education. Article
350B says :

“(1) “There shall be a Special Officer
for linguistic minorities

(2) It shall be the duty of the Special
Officer to investigate all matters relating
to the safeguards provided for linguis-
tic minorities under this Constitution
and report to the President upon thosz
matters at such intervals as the Presi-
dent may direct, and the President shall
cause all such reports to be laid before
cach House of Parliament, and sent to

[28 JULY 1966]
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the Governments of the States con-

cerned.”

It is here that the machinery for the
protection of linguistic minorities is not as

adequate as the circumstances warrant.
Frankly the Commissioner for Linguistic
Minorities is not given the respect that is
due to him in the Constitution. The Re-
port bristles with a number of cases where
references made by him to various State
Governments have not been replied to so
tar. I do not want to single out any parti-
cular State Government because that might
arouse some controversy in this House, A
mumber of State Governments do not re-
gard this Officer as fulfilling an essential
purpose or a necessary purpose under the
Constitution and 1 feel that the time has
come, in view of the fact that the language
complexion of the various universities is
changing, for Government to give some
powers to the Commissioner for Linguisiic
Minorities to see that his recommendations
are accepted by the State Governments.

1 feel also that the Home Minister
should advise the State Governments to
provide some time in the legislative forum
for the discussion of this Report as far as
the State is concerned. This matter has
never been discussed in any of the State
Legislatures. Though there are various
grievances of linguistic minorities in the
variovs States, this matter has not been
discussed on the floor of the State Legisla-

tures. I quite agree that a discussion in
Parliament serves the purpose, as far as
the Constitution is concerned, but if the

Commissioner for Linguistic Minorities is
to be effective, he must have his Report
discussed at least for one or two hours
in the State Legislatures, so that ths
grievances of linguistic minorities may be
ventilated there.

The second point I would like to make
is that the Report mentions a large num-
ber of cases of glaring violations of the
safeguards which have been contemplated
in the Constitution. The Commissioner
mentions in his Seventh Report that in
spite of the Public Employment Act, which
was passed in 1957, which removed domi-
ciliary restrictions, the Assam Govern-
ment issued public notifications asking for
candidates who are natives and domiciled
to apply for certain posts. This matter
has been taken up by the Commissioner for
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Linguistic Minorities with the concerned
State Government, but so far there has
been no satisfactory clarification of the
attitude of the State Government as far as
this matter is concerned.

There have also been cases where domi-
ciliary restrictions have been imposed by
other States. In the case of Mddhya Pra-
desh, which has been free from linguistic
. bitterness of any kind, there is a stipula-
tion that in respect of employment in cer-
tain categories, the person concerned must
have passed a qualifying examination from
a school in the State, That matter has been
taken up at the Regional Council meeting,
but I feel that in regard to domiciliary res-
trictions we have got to take the facts into
account, My hon, friend, Mr, Lokanath
Misra, said that the domiciliary restric-
tions should go, but there are categories of
Government servants, who by their local
talent will be the most suitable for employ-
ment. For example, in respect of Class IV,
in the case of chaprassis, who are not
called upon to do any clerical work, it
is not possible to insist that there should
be no domiciliary restrictions or there
should be no language qualification pres-
cribed for such categories.

SHRI B. K. P. SINHA (Bihar) : I fail
to understand what has domicile to do
with this matter, because the Linguistic
Commissioner’s duty is to protect the in-
terests of the linguistic minorities living in
a particular State. Therefore, it is assumed
that the man is domiciled in that State. He
has certain linguistic rights which are
different from the linguistic rights of the
majority and he should protect them.
Domicile has nothing to do with it.

SHRI A. D. MANI: The question of
domicile arises this way. The person, who
is not domiciled, belongs to another State
and speaks a different language.

SHRI LOKANATH MISRA : I would
just like to ask Mr. Sinha whether he has
gone through the Report itself because it
mentions about the domiciliary certificate.
Without going through it, if Mr. Sinha
asks a question, how can he reply ?

SHRI B. K. P. SINHA : If the Linguis-
tic Minorities Commissioner has pronounc-
ed on the domicile issue, he has exceeded
his jurisdiction.

(Interruptions)

[RAJYA SABHA]
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THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY) : Order, order,

SHRI A. D. MANI: I would like this
matter to be considered at the Zonal
Council Meeting. It is not fair to insist
that in the case of chaprassis, who have
to speak the local language, applications
should be invited from all over India.
There has got to be some stipulation in
respect of language in regard to Class IV,
In regard to Classes, III, II and I,
1 agree with the recommendation made by
the Commissioner for Linguistic Minori-
ties, that no language test should be pres-
cribed as a condijtion precedent for em-
ployment and that the language test should
come in after the period of probation is
over, That is the position normally under-
stood. In this connection I must say with
regret that the State of U.P., which has
heen in the vanguard of political advance
in India has not set up a very good
example in regard to the prescription of
the language test, There Hindi is compul-
SOry.

SHRI M. GOVINDA REDDY : They
say they are a backward State.

SHRI A. D. MANI: So, Hindi is com-
pulsory. The linguistic minorities do not
get that necessary protection which the
Commissioner for Linguistic Minorities has
been urging in his previous Reports in the
State of U.P., though the State, I must
say, is also free from linguistic bitterness
of the kind which has disfigured the his-
tory of other States in other parts of India.
I feel that in regard to the language ques-
tion we ought to take a reasonable view
and that is in respect of certain categories
of employees a knowledge of the local
language is necessary and that if there is
any insistence on that qualification as a
pre-condition to employment, there should
be no objection on the part of the Com-
missioner for Linguistic Minorities,

There is also a genuine feeling and that
feeling is shared by many people in Orissa
that in the case of public sector under-
takings, the local people do not get oppor-
tunities for adequate employment. It is
again a question of linguistic minorities and
so on. We should try, as far as possible, to
see in respect of these subordinate cate-
gories that a language qualification, which
is suitable for the requirements of the
State, is insisted upon and if the matter is
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taken up at the level of the Commissioner
for Linguistic Minorities and put to him,
I am sure he will not make those obser-
vations which he has made in his Report.

There is one other point and I do not
know whether I have the permission of
the House to sit for another ten minutes
more.

HON. MEMBERS : No, no.

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY) : Order, order.

SHRI A. D. MANI: T have got some
other points. I shall continue on Monday.

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY) : The hon. Member
undertook to speak only for ten minutes.

SHRI A, D. MANI : I will speak for
another five minutes more. I would like to
make these points. I would like to say that
the question of linguistic minorities is also
bound up with the question of the language
for the examination of the UPSC. The
hon. Minister has made a statement in the
other House. I would like to say that if all
the fourteen languages are prescribed as
the medium of examination for the UPSC,
then there is an end to the uaity of this
country. It has got to be either English or
Hindi as an hlternative language. But if
we prescribed all the regional languages as
ontional languages for the U.P.S.C, then
we will never be in a position to allow the
national language to develop.

S p.M.

The third point I would liks to mention
is that the electoral rolls should be publish-
ed in minority languages in those areas
where a linguistic minority forms about 15
to 20 per cent of the population. There
are many areas in the country where the
electoral rolls are published in languages
which the minorities are not in a position
to understand. The question of Sindhi lan-
guage and the question of Urdu have been
mentioned by previous speake:s. I would
like to say that in the State of Uttar Pra-
desh even though a speech is made in
Utrdu, the script appears in Devnagri. It s
surprising that it is allowed in a script
which persons who speak the language
may not be in a position to understand.
This shows linguistic intolerance which
should be discouraged, and I am glad that
we are getting an opoprtunity to do so.

[28 JULY 1966}
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There are also cases where it is men-
iicped that in the State of Mysore, evenr
thcugh there is a substantaj Marathi-
speaking population, there is no Marathi
reporter to take down the proceedings in
the State Legislature.

SHRI MULKA GOVINDA REDDY:
They have deliberately avoided it.

SHRI A. D. MANI: They have deli-
berately avoided appointing a Marathi re-
porter. This only shows that there are still
arcas of intolerance in various parts of
the country in respect of languages, and I
hope that the Home Minister will give
directions to the various States. He can do
so under the Defence of India Rules saying
that in respect of such matters there should
be some sort of accommodation. If there
are no Marathi reporters in the State Legis-
lature of Mysore who can take down
Marathi speeches, then there is a very
clear case for the border question between
the two States to be solved immeditely
because it is a very dangerous situation
which cannot be allowed to continue.

1 would like finally to conclude by say-
ine that if you want to have proper edu-
catioral facilities for linguistic minorities,
Government cannot delay the preparation
of model textbooks which are capable of
being translated into the unions regional
languages. The Government of India has
undertaken the preparation  of such text-
books, but so far as I know no textbooks
have been published, I hope that the Min-
ister of Home Affairs would give his con-
sideration to this matter because all over
the country there is a shortage of good
textbooks. I do not say that textbooks pre-
pared by the Government of India are
ideal textbooks. I hope they will avoid the
nis'ake of textbooks published by the
Government of Jammu and Kashmir which
conta’ned howlers. But if the Government
of Irdia are keen that the minorities
should have proper textbooks, they shouid
undertake preparation of model textbooks
which are capable of being translated into
the regional languages. Thank you.

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY) : The House stands
adjourned till 11 AM. tomorow.

The House then adjourned at
four minutes past five of the
clock till eleven of the clock on
Friday, the 29th July 1966.



